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CENTRAL administrative TRIBUNAL. 3ABALPUR BENCH. JABALPUR

Original Application No. 122 of 2003

Oabalpur this the 21 at day of March 2003,

Mnll'hi® ''®j" ' Member (Oudicial)Hon ble Mr, r.k. Upadhyaya - Member (Admnv.)

1. Pawan Kumar Singh,
^on of Late Dharmraj Singh,
aged about 30 years, R/o *1'

'  Type-157, S.P.M. Colony,
Hoshangabad,
District- H0SHANGABAD(M.P.)

2* Pauan Kumar Madav, son of Late
D»P« Yadav, aged about 20 years,
R/o behind Uttam Complex, house
of Shri Lohan Singh, Rasuliya.
hoshangabad (fi.p.) » »

3. Smt. Narayani Barde, Ud/o Late
Bhagwandas Barde, aged about 40
years, R/o Qr. No. 246 *1'
Type-S.P.M. Colony, HOSHANGABAD (M.P.)

4. Rajesh Kumar Choudhary, son of
Late B.C.Choudhary, aged about
II years, R/o 248/2, S.P.M. Colony.
HOSHANGABAD (fl.P.)

5. Veerendra Kumar Pauar, Son of
Late Gendalal, aged about 22 years.
R/o Qr. No. A-219, S.P.M. Colony
H0SHANGABAD(M.P.) i-oiony,

6. Rajesh Kumar Upadhyay, son of
Late Rameshwr-Prasad, aged about
37 years, R/o A/83, S.P.M. Colony,
Hoshangabad (M.P.)

7. Santesh Kumar Dahare, son of Late
Gokul Prasad, aged about 33 years,
1  Type-34, S.P.M, Colony,

hoshangabad (M.P.)

8 Chandra Prakash Verma, son of
Late Ganga Prasad, aged about 28

Vinod Kumar Ahiruar, son of Late
n.L. Ahiruar, aged about 27 years.
f'/o K/IO, Kane ha n Nagar, Rasuliva
nnSHANGABAD (w.p.) ^ ' «a8"liya
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10. Sunil Rai, S/o Late Ram Narayan Rai
aged about 31 yearSf 2 Type, 127,
S.P.n Colony, HOSHANGABAD (PI.P.)

11. Yadunath Singh Oaisual, son of
Late P,L. Jaisual, aged about 32
Years, R/o F-11, S.P.Pl. Colony,
HOSHANGABAD (Pl.P.)

12. Sfflt. Neelam Plirdha u/o L.S. Mirdha
R/o Vikram Nagar, Hoshangabad

(By Advocate - Shri Kuwaresh Pathbk)

VERSUS

APPLICANTS

1. Union of India, through the
Secretary, Plinistry of Finance
Neu Delhi

2. The Security Paper flill,
Hoshangabad (Pl.P.)
through ; General Planager RESPONDENTS

ORDER (Grtl)

By Shanker Raiy« Plember (O)
In the light of the grievances of the applicants*

ue are not Satisfied that they have cotnmon cause of action
to be impleaded to file a single Original Application, In

this vieu of the matter this Original Application is

alloued to be uithdraun with liberty to the appUcanta to

file asperate cases to raise the grievances of the

applicants. Accordingly, this Original Application is

dismissed as uithdraun.

(R,K, UPADHYAYA)
nEHBER (A)

(SHANKER RADU)
PIEPIBER (3)
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